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(#By Mr. D.K.Acrawal, J.¥. )

g This claim petition is directed against the
disciplinary proceedings initiated by ihe department

against the petitioner under Rallway Servants Disciplinsey

and Appeal LZules 1968. The crievance expressed by the
= | petitioner was to theeffect that he was not allowed
t¢ nominate cne Sri I,P,Cupta as his defence helper.
An stay order wss alsb granted to the petitioner on

‘ 26,11 .50 staying the disciplinary proceedings, 1Ihe

m.tter was taken up today for cis; oszl of interim

J

er. The pleadincs were complete, therefore,the

' F—

learned counsel fur the [ arties hwe been heard at

length., In view of the Rallway Beard®s letter

i Noe, E( D & A)/90 RG 6-27 dated 23.5,9C a defence

- helper can be chosen from amongst the persons who

have retired frém Rallway service from the same

Railwyay Administration on which the de linquent

rail bway servant is working. This was s© crdered by

Y the Railway Board after cons ilderation of the

| rréevicus orders cn the subject. Conseguently the

noemination of Sri I.F.Cupta by the delinquent

official wes not In order. The delinguent official
-

e T
may be allowed to nomlnatal_defenu hcl;u: in w
s
ﬂith rules, 1Ihe Qr&r ¢f the anquj‘r? fo’-ﬁ'! ,._:"j‘-"*' *
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Dated: 30,1.92
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